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No. 288 of 2009 

S..K.Tirkey........... . . .....AppIicant 
Vs 

Union of India. & Ors 	.Respondents 

Order dtted: 17.10.2011 
C OR AM: 

Hon'bie Shri C.R.Mohapatra, Member (Adnin) 
& 

Hoifble SIth A. K. Patnaik, Me.mbejrJ 

This case came up before this Bench for the first time 

on 17.07.2009. Then again hcn it came up on 20..0,2009 tieiftier the 

applicant nor his counsel was present, it ws ordered that the rn atter be 

listed as and when it is moved. Till date, as per the record of the 

Regishy. no stepj has been taken either by the Ld. Counsel for the 

applicant or by the applicant himself to take any action for the listing 

of this O.A. Accordingly, the O.A. has been listed by the Registry 

today for consideriiw hiission. Today also nbi'r th apnicant rr 

his counsel is preee. 

interested to prosecute this case further. Accordingly, this case stands 

chsmissedfor non -prosedutc; Ili . 

r. S.K.(;;, 

Respondent-Railways is resent. 

Send copy of this order to the applicant in the adth-ess 

gven in the 0. A 
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